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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
IN
ORIGINAL APPLICATION NO. 246 OF 2020

Report of the District Forest Officer, Chengalpattu Division,
Kancheepuram according to the order of Hon’ble NGT (SZ) vide order
dated 17.06.2021in O.A. No. 246 of 2020

Hon’ble National Green Tribunal (SZ) order dated.17.06.2021 in OA
No.246 of 2020 has given the following directions in Para No. 8.

“The Committee is also directed to revisit the question as to whether there
is possibility of creating mounds and planting trees so as to attract more birds
and convert the same into a bird sanctuary over a period of time considering the
fact that it is having a larger extent of water spread area (nearly 260 hectares)
and there was no case for the Committee that water will be available only during
rainy season alone. If this can be converted into a bird sanctuary, what are all the
steps to be taken and what is the probable cost of this purpose may also be
mentioned in the report. It is also noted that Government of Tamil Nadu has
sanctioned funds for eco-restoration of water bodies in Chennai and one of the
objective is to attract birds.”

As per the direction of the Hon’ble National Green Tribunal (SZ), the
District level Wetland Management Committee, Kancheepuram was convened
under the chairmanship of District Collector, Kancheepuram on 05.07.2021. The
Committee has discussed about the directions of the Hon’ble National Green
Tribunal (SZ) order dt.17.06.2021 in OA No.246 of 2020 regarding the creation
of mounds and planting trees at the center of the lakes to attract more birds and
declaring it as a bird sanctuary in future.

The District level Wetland Management Committee, Kancheepuram has
decided to send proposals for the above works to the Government for getting
order and to carry out the works after the receipt of the order. Accordipgly a
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proposal for the eco restoration of Nathapettai and Vaiyavur lakes of
Kancheepuram District was prepared by the District Forest Officer, Chengalpattu
Division, Kancheepuram submitted to District Collector, Kancheepuram on
17.09.2021. The Executive Engineer, Water Resources Department, Lower Palar
Basin Division, Kancheepuram in his letter No.@.eu.2i1/Gs1.Emat/2021/1657
Dt.22.10.2021 has requested to furnish a sketch showing the location of
mounds, proposed for tree cultivation inside the Nathapettai and Vaiyavur
lakes. Accordingly the sketch showing location of mounds, proposed for tree
cultivation inside the Nathapettai and Vaiyavur lakes was furnished vide this
office Ref.N0o.D/6579/2020 Dt.09.11.2021. The sanction for the above works
are awaited. After the receipt of the sanction the eco restoration work at
Nathapettai and Vaiyavur lakes will be carried out to attract more birds.

The above facts are submitted before the Hon’ble National Green Tribunal

for consideration.

;,‘/
}
K.S. yamoorthy, LF.S.,
District Forest Officer,
Chengalpattu Division,
Kancheepuram.
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IN THE MATTER OF: YAty
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to R8

Mr. C. Kasirajan through Ms. Ashwini for R5

ORDER



1. As per order dated 12.02.20212, this Tribunal had considered the status
report filed by 9™ respondent dated 07.02.2021 received on 10.02.2021
which was extracted in para 6 of the order and also the report of the Joint
Committee received on 10.02.2021 which was extracted in para 5 of the

order and then passed the followingorder:
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those outlets into the canal'so that the discharg % of untreated sewage into
the lake can be prevented. But they have not. mentioned in the report as to
how much time they require for rectifying this issue. They have also not
provided any method by which it can be temporarily dealt with in a
scientific manner, till permanent solution of establishing a new STP and
also calibrating the present STP with modern technology to meet the
requirements.

11. When this was pointed out, the learned counsel appearing for the local
bodies submitted that it may take at least two years. Allowing the water
bodies to be polluted for such a longer period cannot be allowed. They
must come with a proper action plan as to how they are going to meet the
situation with a short term as well as long term measures to keep thewater



bodies clean and free from pollution and encroachment.

12 They also did not mention anything as to how much time they require
Jor removing the encroachment as well. Though the report says that the
water samples have been taken from both the lakes, they only produced the
water analysis report of the Nathappettai Lake alone and it was mentioned
in the report that they are awaiting the water analysis report in respect of
VaiyavurLake.

13 It is not mentioned in the report that what is the status of the dumping
ground on the shores of these lakes, whether it has been properly
protected and whether there is any possibility of leachate being caused
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. When the matter came up‘ for hearing today. Dr. V.R. Thirunarayanan

ification dated

represented respondents 1 to 4 and 6 to 8, Mr. C. Kasirajan through Ms.

Ashwini for 5™respondent.

. We have received the report submitted by the 9™ respondent the

Commissioner, Kancheepuram Municipality dated 20.03 2021, e-filedon




22.03.2021 and received on the same date which reads as follows:

Report Filed by the 9" respondent

I, R. Maheswari, Wife of Anandraj, Hindu aged about 39 years, Working as
Commissioner, Kancheepuram Municipality, Kanchipuram, do hereby
solemnly affirm and sincerely state as follows:-

1. I amthe Commissionerof the KanchipuramMunicipality, the %h
respondent herein and well conversant with the facts of the case from the
connectedyfiles.

2. In continuation of the rep@f d?gi’ﬂ 4
JSurther facts as below aresubmi'tted

3. The total number of housg t'hdgm o found to be discharging their
domestic Sewage were 468 an all Ff‘zf "had been issued notices to stop
their discharge into the Manjalnef , lv (Channel) that in turn leads to the
NathapettazErt ol <3

4. They were

that they

,the\ O.A. Dated 07-01-2021, the

v' lree ol m IM
e said drive to stop thé discharge directly wa;:e hanne
4 44

in the second week w’ March 2021 and th
side by side sitization of the
thechannel..

i b e 7
Channels eadi% th kes, hgm¥ ity h/aarfzk dgcte s of installing
Grills across% an, 6-places.at.a-d wﬂc .00 .50 Km., 2.00
Km, 2.50 Km., 3.00 é% 50 Km., and warnin, boards hav also been
installed. At present a total of 200 Meters of encm have been erected in
sensitive sixplaces.

9. A total of 600 Meters of fencmg are proposed to be erected to
permanently to prevent the dumping of solid wastes in sensitive places. This
project is being carried out through the CSR obligations of the Registered
Companies and the said work will be proceeded with on the completion of
theelection.

10. Solid Waste Management Plant: The Plant is situated near the
NathapettaiEri at a distance of 1.20 Km. and the same is a self contained
plant and the discharge of leachate is reprocessing into Bio-methanatation
plant. The said SWM facility is undergoing Bio-mining for removal of the
legacy waste, which was started in the month of December 2019. The



probable date completion is 31.12.2021.

11. The distance from the SWM centre to the lake is 1.20 Km. and there is no
possibility of the leachate or any kind of discharge reaching the lake and
also there are no channels leading from the SWM plant to thelakes.

12. The Solid Waste processing facility and the Sewage Treatment Plant
have the Consent to establish issued by the TNPCB. The STP has been in
operation at its planned capacity from the year 1978. For the added areas
that have been included in the year 2011, the DPR for the Renovation of the
STP and for installing networks in the added areas and for increasing its
capacity has been prepared at the outlay of Rs.243.00 Crores and it
awaiting for the Admmzstrat:veSancnon

13. Implementation of the Solld Waste Mariagemenl Rules,2016

The Report dated 07-01-202% ?}a}‘d 1?’ has set out the manner of
implementation of the Solid ie:" anage ent processes and it is prayed
that the same may be read as part. a{zﬁ parbémof this Report.

Long Term Plan for prevention f,Dtscharge of Sewage:

1. Implementation of the renovation an&L mod ication w of the existing
STP in Nathaﬁ as well as e creatxon ) /he networwe added areas
of the M ity are being tmplemenled and the same stage of
Admini on Onvgetting sthet Administ tio n, the

mg and constructtog»mll take about 24Mou

througthh]n Qfmc/# A cons n n’é the
ater Investment Company C) was appo e
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~.‘ o -1‘
outlets by pl : /Ihe wnd
tic @k acilitigd are” being

carriedQul.op k P’
2 Setting up o %/M €, c B» @nd suitable sites
for setting ﬁychgﬁ) rar. - of@vage is being
explored. Due to thick ential developme 1 is feasible for only few
areas to be served by such commumtyTanks ’
3 Imposition of fines on the houses that do not stop their discharge is being
imposed and at the first instance Rs 500 has been imposed and the houses
that do not comply with the said requirements will be imposed fines on a
monthly or weekly basis till they stop theirdischarge.
Encroachments on the Nathapettai and Vaiyavur Lakes:

The said lakes by themselves are vested with the Revenue Department

and the Public Works Department. The encroachments on the lakes have to be

removed by the Public Works Department. The Vaiyavur Lake is in the limits



of the Vaiyavur Village Panchayat. As and when the PWD takes steps to
remove the encroachments, the Municipality will render its help by providing
Men and machinery for the eviction process on the request of the PWD.

In the foregoing circumstances it is prayed that this Honourable

Tribunal may be pleased to accept the above and pass suitable orders and

thus renderJustice.

Commissioner Kancheepuram Municipality

5. It is seen from the reports that! .'fﬁe?‘ ih"ave done some work regarding
’@ 54
plugging of sewage dlscharge g&jjls ’zfi) ening within their area and they

proposed to do the fencing wor ) c.“lt is also mentioned that regarding

removal of @y waste by’dgggg,blp- ining, 1@ b

gmpleted by
31.12.2 2 novation of STP is under\\bo !@ ion of the
Gove huge amount is requlred for renovation éﬁ’ with
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d Publlc
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to suomotu implead the Vaiyavur’ V;l‘lage_, Panchayat represented by its

to the proceedmlg§

Secretary as additional 10"respondent.
6. The office is directed to carry out necessary amendment in the cause title
and issue notice to the newly added respondent by email and also by

registeredpostimmediatelyalongwiththenewspaperreport,gistofsuo



motu proceedings and earlier orders and the copy of the report submitted,
so as to enable them to file their independent reply regarding the
allegations of dumping water and discharging sewage into the water
body.

. They have not mentioned about encroachment and dumping of waste etc.

ATLEE N
in Vaiyavur Lake. It is notﬁ‘cfe ﬁom‘the reports as to whether the

23 ‘*l

encroachments have been remove; 9\
¥
3 EA

Committee is dﬁed to fil a further report regagding the progress of
removal en roa hments -qagda cempllance ‘G\th Waste
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is possibility reatmg mounds’ﬁ‘ﬁantm «treego‘as to attract more
birds and convert thesﬂagn% into a bxrd sam over a period of time
considering the fact that it is having a larger extent of water spread area
(yearly 260 hectares) and there was no case for the Committee that water
will be available only during rainy season alone: If this can be converted

into a bird sanctuary, what are all the steps to be taken and what is the

probablecostforthispurposemayalsobementionedinthereport.Itis



also to be noted that Government of Tamil Nadu has sanctioned funds for
eco-restoration of water bodies in Chennai and one of the objective is to
attract birds.

. Pollution Control Board is also directed to file independent report
regarding the action taken agalnst_the Municipalities and other local

AR

bodies with regard to non-lmplementatlon of the Solid Waste

Management Rules, 2016 lnthlj i eﬁ |

10.The Committee well aS\ Kancheepuram unicipality, District

Collector, @/W)rks Degagtg;eng—qqnd the Faorest artment are
direct eir mdeﬁ&eﬁ?@ﬁfﬁg&he basis 0 ations

Tribunal and also the steps taken
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provided in one of the orders of the Principai Bench in thatcase.

12.They are directed to file their respective reports to this Tribunal on or
before 10.08.2021 by e-filing in the form of Searchable PDF/OCR

Supportable PDF and not in the form of Image PDF along with necessary

hardcopies to be produced as perRules.




13.The Registry is directed to communicate this order to the members of the
Committee, District Collector, Pollution Control Board, Forest Officers,
Public Works Department and also to Chief Secretary and Principal
Secretary, Environment, Tamil Nadu for their information and submitting

their inputs regarding the o}ssgations made by this Tribunal of the

RS
probable possibility of convérting that info’a bird sanctuary, though it is a
man-made lake.

ependent response

eIt
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J.M.

‘(Justice KRa a%&an)
o

0.A. No. 2«@
17th June, 2
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IL NADU F T DEPARTMENT

From To
Thiru.K.S.Sathyamoorthy, L.F.S., The District Collector,
District Forest Officer, Kancheepuram District,
Chengalpattu Division, Kancheepuram.

Kancheepuram 631 501.

C. No.6579/2020/D/ Dt.17.09.2021

Madam,

Sub: FORESTS - Chengalpattu Division, Kancheepuram — Proposal for
Eco Restoration of Nathampettai and Vaiyavur lakes of Kancheepuram
— Proposal for the year of 2021-22 — Report submitting — Regarding.

Ref: 1. Minutes of the District Wetland Committee, Kancheepuram meeting
held on 05.07.2021.

2. Hon’ble National Green Tribunal, Southern Zone, Chennai Original
Application No.246 of 2020 Order dated 01.09.2021.

I wish to inform that on 05.07.2021, the District Wetland Committee,
Kancheepuram has decided to send proposals for the Eco Restoration works at Nathampettai
and Vaiyavur lakes to attract more birds so as to declare them as Birds Sanctuary in future
when the bird count exceeds 20000. Accordingly the proposed for Eco Restoration of
Nathapettai and Vaiyavur lakes with a cost of Rs.104.88 Lakhs is prepared and enclosed
herewith for your kind perusal.

I request that the above proposal may kindly be submitted to Government to

Yours faithfully,
5 /7 2/
DistrictPorest Officer.

Chengalpattu Division,
. Kancheepuram.
vijape>!

Copy submitted to the Conservator of Forests, Chennai Circle, Chennai-6

get approval and necessary financial assistance at the earliest.

Encl. As state above
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